THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR

ORDER SHEET @

APPLICATION NO.:

" Applicant(s) " Respondent (s)
Advocate for Applicant (s) . Advocate for Respondent (s)
NOTES OF THE REGISTRY : ORDERS OF THIE TRIBUNAL
06.12.28C7

OA No, 161/2006 .
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Mr. Dharmendra Jain, Couns
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CENTRAL ADMINISTHATIVE TRIBUNAL
IAYPUR BENCH: JATPUR

Origina!l Application No.1681/2006
24" March 2008,
Hon'bla Mr. N.D, Raghavan, Vice Chairmann.
Dr. M.K. Shrivastava, s/o late Shii PratapNarayan S‘" rivastava,
aged about 64 ;/ea"* resident of 18 Anand Kuti Kabir Marg,
Bani Park, Jaipur, { retired on 31.12.2001 fro
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Ministry of Health and Famiby Welfare, “”mar‘ Bhawan
Naw Delhi,
2. Director Generai of Health 3ervices, Nirman Bhawan, new
Dc”“;
[t £ AN

[¥N]

Pay and Accounts Officer, Pay and Accounis Office,
Ministry of Health and Family Welfare, NCID, 22, Shom
fNath Marg, Delhi 54

Respondents

]
o
g

. by Mr. V.S, Gurdar ¢ Counsel for the respondents.

ORDER

ci My, N.D. Raghavan, Vice Chairman.

When the case has been taken up for hearing neithear the

applicant nor anvybody on his beh&lf is present, whila Mr. V.G,
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earned counsel for the respondents is presant.

2. The grievance of the apgplicant as seen in this O.A sre
briefly thess The applicant seemsz ¢ have relired un
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12.10.20058. ©On 12.10.2006, none was present and Tour more
Weeks time was grantad [0 the respondents to file reply and the
matter was adjourned to 10.11.2006. On 10.11.2006 the
Depuly Registrar recorded that reply was filed by- tﬁ@
.;espandents but joinder was still awaited. Henc‘e. the matter
\}vas directed to be listed on 21.12.2006. On 21.12.20086, the
learned counsel for the applicant prayed for two weeks time to
file rejoinder and time as prayéd for was grantad to the
applicant. On 11.01.2007 and 20.02.2007, the learﬁed counsel
for the applicant was granted further fime to file rejoinder but in
spite of granting opportunities, no rejoinder was filed. Hence on
29.03.2007, the Deputy Registrar has recorded that in spite of
last opportunit;y having been gra’nted/ no rejoinder had been filed
by the applicant and that theréfore the matter was deemed to be
ready for nearing and directed the matter to be placed befora
the Bench for admission/hearing ot 03.05.2007. Oln
03.05.2007, the Division Bench directed the matter o be listad

on 30.05.2007 and in the meantime applicant might file

rejoinder, if any. On 30.05.2007, a Single Member Bench, ab o

the request of the applicant’s counsel granted time to file
rejoindér by 12.07.2007. The same was the fate on 12.07.2007
and the matter was adjourned. On 09.08.28007, at the raguest
of the apptic'ant’s counsel appiicant was granted two weeks imiore
time to file rejoinder. On 05.09.2007, at the request of parties,
the case was adjourned to 31i.10.2007. On 31.10.2007, proxy
counsei for the applicant submitted befora the Division Bench
— baglc. At

that the applicant has takenLt/he papers from the counseai and Mr.
Mlr
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Dharmendra Jain was nho longerycounsel for the applicant. On
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é’epresentatien of the applicant having been deci_ded, nothing
femains in this O.A to be agitated _by the applicant and,
éccordii1g to the respondents, if at all the applicant is yat
éggréeved by the deéision taiken on 14.05.2004, the applicant is

at liberty to challenge the same in accordance with law.

5. The submissions of the respondents counsel have been
heard and the records on hand have been perused. As nolad
from the order sheets referred fo above and the concerned
counsal for the appiicant had aiso submitted that he was no
=M At _ ' ,
ionge.‘*ctouns,e! for the applicant and that the applicant had aiso
| — the Abz
taken back the papers from him, and(f{egis%ry has aiso issued
registared AD latter to the applicant inforiming the date of the
nearing of the case, yat the applicant is absent demonstirating

— prosecahny A%
Pie mte  dabea e L P , ¢ w ek - H samyti o vy o
that the applicant is no ionger interested in pu.su.ng/ and
presenting his case, especially as per the directions of this
Tribunal, whan the respondents have aiready disposed of the
representation of the applicant dated 17.01.2004 vide omder

dated 14.05.2004, i.e. prior Lo the date of filing of the presant

0.A.

5. Admittedly, the applicant has not only chosen to
challenge the‘ letter dated 14.05.20C4 in the present D.A but
| a'qlso failed to indicate in the present C.A that the respondents
hava already &isposed of his representation. Thus he has not
come before this Tribunal with clean handé. Under these
circumstances and since the C.A has not vet been admitied,

nothing survives in this 0O.A and the O.A bhas became/
— Ve ig/ e Aeg enves MM/CSII'cm// Vm%



ing

his cas= havi

-
L

-
‘o

ounset.éwic. L

-~
i

ef

earl

<

No cost

ated above.

1
u

is O.A in any event sl

e §
it

ies §

IS

7

-5
i

3

1

hat

5
[N

I4

isv



